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" 17.9.97 Heard Mr P.K.Baruah,learned counsel
‘ i for the applicant and Mr S.Ali,learned
Bhus apuic o 5 i | | Sr.C.G.5.C for the respondents.
form and witnm: Gme ¥ The applicant was posted in Naga=-
C. F rzf s L‘i { ‘land from 1.6.1973 to 30.9.1991 and in
depositet vide I this application he seeks payment of
1POBD Nu 7”?39 | R tion?illowance for the prjl.r:d from
Dated ... ~BT2% I g e ‘ be
o\g\\lo) 13.5.1986 to 26.2.1991 in terms of
oy “ﬁ‘u[: § crder No.27013/7/86-Fpv (iii) dated
')29 13.5.1986 (Annexure-A). It appears
| i from Annexure-H letter dated 16.12.1996
¥ that the matter was under consideration
\%ﬂ\,ﬁy of the authority. Under the circumstan-
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Kgqfs‘hiwﬁ !ces. this application is disposed of
J_ZS oA ‘ with a direction to the respcndents to
\& i dispose of the claim cf the applicant
jas indicated in the order No.17/EST/PF/
¥ ' 96/2922 dated 16.12.96 at an early
o date and, at any rate,within a period of
i N X3 months from the date of receipt of
y | this order. '
i Application is disposed of. No
- 2(7'3{)} | - ‘ order as tc costs.
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